591 Disc. re. Comm-
unal Disturbances

[Sh. V. Sobhanadreeswara Rao]
possibility of damage to communal har-
mony, the police or para military forces
should be asked to control the situation
immediately without letting it go out of hand,
when the reperussions will be very serious
and damaging. (Interruptions.)

MR. DEPUTY-SPEAKER: Order, or-
der. .

SHRI V. SOBHANADREESWARA
RAQ: In the case of Meerut riots, it 1s a clear
lapse in not posting adequate force in spite
of the reports. The Home Minister told that
the Government proposed to bring forward a
legislation in consultation with all parties to
separate religion and politics and to prevent
misuse of places of worship by terrorists or
rioteers or anti-social elements. it is strange
that the Minister of State for Home Affairs
had stated sometime back in Parliamentthat
there was no proposal to curb the use of
religious places for political or other activi-
ties. Is the Government fearing that it may
lose votes? is not the nation’s interest more
important than the party interests? Let the
Government clarify its latest stand on this
issue.

Sir, the silver lining in the dark sky is,
South is relatively free from communal ten-
sion. The States of Andhra Pradesh, Karna-
taka, Tamil Nadu and Kerala have not wit-
nessed such ugly incidents in the last two
years.

[ Translation)

SHRISULTAN SAHABUDDIN OWAISI
(Hyderabad): Communal riots have taken
place in Andhra Pradesh many times.

{English]
SHRI V. SOBHANADREESWARA

RAO: it was because of you in collusion with
Nadendia Bhaskar Rao. (/nterruptions.)
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Our State Government in Andhra
Pradesh has taken very strong measures to
prevent the build-up of communal tension. it
takes into custody all known and suspected
anti-social elements, people with bad past
history and having connection with clashes
earlier. The Governmen: does not spare
even the leaders of the political parties who
are involved, to prevent this communal ten-
sion. We are very happy to say that there are
no communal incidents or clashes in the last
three years in our State.

It is most unfortunate to observe that the
communal riots are on increase in the Con-
gress-| ruled States. This is not to criticise
any party buti amonly stating the fact so that
it can be taken note of in all senousness and
adeeper study can be made into this aspect.

The Government should see that the
causes for communal clashes are thor-
oughly analysed. They may vary from place
to place But it will be highly useful to make
such a study so that corrective and preven-
tive steps can be taken, so that these unfor-
tunate incidents which cause untold sutfer-
ings to the people, some families losing
everything they had and which only
strenghthen further divide of the society on
communal lines do not repeat in future.

17.35 hrs.

MOTION RE. EXPRESSION OF TRUST IN
THE JOINT PARLIAMENTARY COMMIT-
TEE TO ENQUIRE EXPEDITIOUSLY INTO
PAYMENTS MENTIONED IN THE RE-
PORT OF SWEDISH NATIONAL AUDIT

BUREAU
|English)
(Interruptions)
'SHRI BHAGWAT JHA A7AD

(Bhagalpur): May | request you 1o take this
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motion of mine, namely:

“That this House, while welcoming the
efforts made by the Government of
India, in cooperation with the Swedish
Government.........

(Interruptions.)
PROF. MADHU DANDAVATE (Ra-
japur): How can he move on the spur of the

moment? {Interruptions.)

Sir, yesterday,
said........ (Interruptions.)

they

MR. DEPUTY-SPEAKER: Order, or-
der.

(Interruptions.)

MR. DEPUTY-SPEAKER: Please take
your seat. First take your seat.

(Interruptions.)

PROF. MADHU DANDAVATE: When-
ever il is convenient, they seek out coopsra-
tion but now they do it
clandestinaly.......{ Interruptions.)

MR. DEPUTY-SPEAKER: | request all
of you io take your seats.

(Interruptios.)

MR. DEPUTY-SPEAKER: Pleasae take
your ceats. Listen to me.

( Interruptions)

MR. DEPUTY-SPEAKER: | have no
objection. We have been discussing the
communal situation alreact. It 1¢ for the
House to decide.

PROF. MADHU DANDAVATE: Mr.
Speaker has aillcwed the discussion -on
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communal situation.

SHRI BHAGWAT JHA AZAD: Rule 388
may be suspended.

MR. DEPUTY«SPEAKEB: Already this
motion is admitted.

(Interruptions)

MR. DEPUTY- SPEAKER: Mr. Jaipal
Reddy, take your seat. Already this motion is
in the List.

(Interruptions)

- SHRIBHAGWAT JHA AZAD: Rule 388
may be suspended.

PROF. MADHU DANDAVATE: | am
rising on a point of order. In the morning
when actually | was trying to move an ad-
journment motion, Mr. Speaker said that
adjournment motion cannot be allowed.
Then the Parliamentary Aflairs Minister got
up and said “We are prepared to take up
Prof. Madhu Dandavate's resolution which
was given yesterday under rule 184." Then
Mr. Speaker said.“You might agree, but |
have to decide.”

At that time, Mr. Banatwalla got up and
he said that when a motion on a subject like

.communalism is going to be discussed in

this House, Ishould notinterceptthat discus-
sion by any other motion. | got up and | said
“l am equally concerned about the sensitive
issue of communalism and | am prepared to
move the motion at any other suitable time."
At that time, Mr. Speaker got up and said
“Communalism is a cancer in our body poli-
tic. It gets the priority.” | said “What about
coriuption?” Mr. Speaker said “Everyti.ing
comas second. Communalism comes first. It
is acancer in our body politic. 1 accupt 1.” My
point is that when Mr. Speaker has giver
priority to communalism for discussion, it
~hou'd not be intercepted by any other mo-
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tion atthe fag end of the day. That is my point
of order. ,,

SHRI THAMPAN THOMAS (Mav-
elikara): Please see rule 61.

(Interruptions)

MR. DEPUTY-SPEAKER: Please goto
" your seat and speak. Not lilke this. | have not
yet given my ruling on Prot. Madhu
Dandavate's point of order.

(Interruptions)

SHRI THAMPAN THOMAS (Mav-
elikara): | will read the Rule. Rule 61 says:
"The motion ‘that the House do now a~journ’
shall be taken up at 16.00 hours or at an
earlier hour if the Speaker, after considering
the -tate of business in the House, so di-
rects......

(Interruptions)

MR. DEPUTY-SPEAKER: No, no. This
tS not applicable.

{Interruptions)

SHRI S. JAIRPAL fHeEDDY
(Mahbubnagar): Sr, | am on a Po.nt of Or-
der.

MR. DEPUTY-5PEAKER: lwillcailynu.
(Intsrruptions)

SHRI NARAYAN CHOUBEY (Midna-
pore). When the discussion on Communal
situation is going on, there shou'd no! be any
other-discussion.

(Interruptions)

MR. CEPUTY-SPEAKER: Order
pleas: .
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(Interruptions)

MR: DEPUTY-SPEAKER: Please lis-
ien to the Minister.

PROF. MADHU DANDAVATE (Ra-
japur):” Sir, | am citing the ruling of the
Speake

(Interruptions)

PROF. MADHU DANDAVATE: Today,
the Speaker has given the ruling. He was in
the House. You can just invite the Speaker.

(Interruptions;

MR. DEPUTY-SPEAKER: | was also
there at that time.

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF
FOOD AND CIVIL SUPPULIES (SHRI
H.K.L. BHAGAT): | listen 10 you. You also
please listen to me, whether you agree or
not. In the morning, the matter did come up.
{ did say that we want to take up the matter
immediately today at 4, O' Clock. Prof.
Madhu Dandavate raised this point about
the discussion under Rule 184. But, at that
time, the Speaker said that he had not yet
considered the motion by Prof. Madhu
Dandavate and he had not yet admitted.
Now, his motion has been admitted; Shri
Bhagwat Jha Azad's metion h 1s been admit-
ted But | am surprised, Sir, that they are
opposing, Prot. Madhu Dandavate is oppos-
ing considaration of his own motion, which
he cons:dered most important (/nterrup-
tions) You can go or making noise. The
whole world <nows it. (Interruptions)

| would say that the discussion on
communal disturbances will not be over
today. it wul continue. We will continue it
tomoarrow also. The House is supreme. It is



597 Motion Re. Joint
Parly. Committee on Bofors

the master. It can decide, under the rules.
Under rule 388, he has already moved a
motion....(Interruptions)... The whole world
knows it. Why are you afraid of it.

{Interruptions)

'MR. DEPUTY-SPEAKER: Listen to the
Minister.

SHRIH.K.L. BHAGAT: You are making
noise everyday.

(Interruptions)

PROF.MADHU DANDAVATE: You are
blaming the Opposition. You are blaming the
Opposition that the Opposition is deliber-
ately smuggling it out.

(Interruptions)

SHRI H.K.L. BHAGAT: They are not
prepared to fzce it. | know it

(Interruplions)

MR. DEPUTY-SPEAKER: Please lis-
ten to him.

(Interruplions)

SHRI SAIFUDDIN CHOWDHARY
(Katwa): Why they are in such hurry?

(Interruptions)

MR. DEPUTY-SPEAKER: Now, | want
to dispose of the Point of Order raised by
Prof. Madhu Dandavate. | wil! come to yr~u.

(Interruptions)

SHRI HK.L. BHAGAT: You should
challenge the Government when we are
taking up your motion.....(Interruptions).
Don't run away from it.
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{Interruptions)

PROF. MADHU DANDAVATE: You
please check up from the records whether
Mr. Banatwalla has raised a point and
whether the Speaker has already given the
ruling. | will quote the version of the Speaker
when Shri Banatwalla raised his point. He
said: “Communalism is the cancer in our
body-politic.”

That is what he said.
(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Sobha-
radreeswara Rao, | will finish it. | wiil allow
you to raise on the same point of order that
has been raised by Rrof. Dandavate. | will
not aliow any new Point of Order.

{Interruptions)

SHR! V. SOBHANADREESWARA
RAO (Vijayawada): Sir, | cite the report of the
Business Advisory Commiittee which says:
‘The discussion on communal disturbances
in various pants of the country be taken up on
Tuesday, the 18th August 1987 and con-
cluded on the same day.” Whun it is so, at
5.45 p.m. how can be change the procedure.

(Interruptions)

MR. DEPUTY-SPEAKER: The Mini~ter
wants to say something. Listen to him.

(Interruptions)
THE MINISTER OF HOME AFFAIRS
{S.BUTA SINGH): Mr. Deputy-Sp.eaker, Sir,
even originally the programma.......

(Interruptions)

S. BUTA SINGH: Even cnginally the
programme was that, after the debate on Sri
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Lanka, we would take up the communal
situation; we would continue the discussion
and finish it tomorrow; | would reply to the
debate tomorrow. In the meantimae, this has
come. Sir, you can postpone....... {Interrup-
tions) We discuss it now and | will reply to the
debate on communal situation tomorrow.

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY:
Why doyou wantto postpone the discussion
on communal situation?

(Interruptions)

SHRI SURESH KURUP (Kottayam):
Why are you not controlling the House?

MR. DEPUTY-SPEAKER:f so many
Members speak simuitansously, how can |
control the House?

SHRI SURESH KURUP: Any Membaer
can get up and speak? What is going on in
the House?

MR. DEPUTY-SPEAKER: Why are you
getting agitated?

(Interruptions)

MR. DEPUTY-SPEAKER: Order,
please. Mr. Jaipal Reddy.

SHRI S. JAIPAL REDDY: Prof. Dan-
davate tabled a Motion under rule 184........

(Interruptions)

[Translation)

SHRI RAMESHWAR NEEKHRA: Mr.
Jaipal Reddy, are you ready to listen to us?
All of us have listened to Prof. Dancavate
and after that all of you have stood up.
(Interruptions)
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[English)

SHRIS. JAIPAL REDDY: | am not to be
permitted by the hon. Member. | have al-
ready been permitted by the Chair.

[ Transiation)

SHRIRAMEWSHWAR NEEKHRA: We
have listened to you very quitely. Now it
should be decided whether they will listen to
us or not. Why all of you one standing?

(Interruptions)
[English]

MR. DEPUTY-SPEAKER: | am allow-
ing Mr. Jaipal Reddy. The hon. Member will
sit down.

(Interruptions)

SHRI S. JAIPAL REDDY: Sir, | am not
being allowed. | seek your protection. Prof.
Madhu Dandavate tabled a Motion yester-
day. At that time the Government opposed
the Motion. But this morning the Govern-
ment said that tne Motion of...... (Interrup-
tions)..........

[Translation]

SHRI RAMESHWAR NEEKHRA: Prof.
Dandavate, we all give you due respect but
why do you not listen 10 us? You always
shout. First of all it should be
decided .".....(/nterruptions)

[English}

SHRIS.JAIPALREDDY:|am notbeing
aliowed to formulate my point of
order.........(Interruptions)..........

[ Translation)

SHRI RAMESHWAR NEEKHRA: The
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House is not supposed to follow their dic-
tates. When Shri Bhagat will speak, will you
listen to him or not? First of all it should be

(Interruptions)
[English)

SHRI SALEEM |. SHERVANI
(Budaun): Equal opportunity should be
given to everyone.

SHRI! S. JAIPAL REDDY: | have no
objection to that.

(Interruptions)

MR. DEPUTY-SPEAKER: | want to run
the House, Order, please.

SHRI. S. JAIPAL REDDY: Prof. Madhu
Dandavate tabled a Motion yesterday under
rule 184. Atthat time the Governmentdid not
agree. Today in the morning he tabled only
an Adjournment Motion. At that time Mr.
H.K.L. Bhagat said that Government would
be ready to take up the Motion of Prof.
Dandavate at 4 O' Clock. (Interruptions)
Prof. Dandavate has narrated what hap-
pened afterwards. The point here is: Mr.
Bhagat said that the Motion of Prof. Dan-
davate would be taken up at 4 O' Clock.

At that time the motion of Mr. Azad was
not there......

{Interruptions)

SHRI H.K.L. BHAGAT: We want Mr.
Madhu Dandavate's motion to be taken up
first.

{Interruptions)

SHRIH.K.L. BHAGAT: Atthat time, the
motion was not admitted. Now it is admitted.

{/nterruptions)
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MR. DEPUTY-SPEAKER: | want to
dispose of Mr. Madhu Dandavate’s point of
order.

(Interruptions)

MR. DEPUTY-SPEAKER: You listen to
me.

(Interruptions)

SHRI H.K.L. BHAGAT: Let him begin. i
Professor Madhu Dandavate wants to

speak, let him begin.
(Interruptions)

MR. DEPUTY-SPEAKER: | want to tell
the House that in the moming, the Speaker
listaned to Mr. Madhu Dandavate's point
and Mr. H.K.L. Bhagat aiso said regarding
this matter........ (Interruptions) Listen to me.
I was also there in the House atthat time. He
never gave a ruling at that time. He told we
can take up the motion on communal distur-
bances ....(Interruptions) in the meanwhile,
the Speaker admitted two motions - one is
Shri Madhu Dandavate’'s motion and the
other is Mr. Azad's motion. They are aiready
admitted. Now when the list is there, any
member can move for suspension of the
rule. if the House feels it can be suspended,
it is suspended.

(Interruptions)

MR. DEPUTY-SPEAKER: | will give Mr.
Madhu Dandavate the first opportunity.

PROF. MADHU DANDAVATE: Can |
seek a clarification? | am not challenging, |
am only seeking a clarification.

(Interruptions)

. SHRI BHAGWAT JHA AZAD: What Mr.
Madhu Dandavate and Jaipal R¢ 4dy have
said, | don't disagree with that. | agree. The
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Speaker allowed it and, therefore, the mo-
tion on communal disturbance wastaken up.
But it does not mean that during the colirse
ofthe debate in a day no other motion can be
taken up, provided the House agrees. This is
not the first time.....

(Interruptions)

DR. DATTA SAMANT: Why should the
House say anything? You are playing.**

(Interruptions)

MR. DEPUTY-SPEAKER: The House

is supreme. It can decide anything.
(Interruptions)

SHRI BHAGWAT JHA AZAD: This is
very unparliamentary on the part of this
gentleman to say “I am playing**.” | know
that he knows only this language. | am not
doing anything against parliamentary prac-
tice. | am only saying.....

* (Interruptions)

MR. DEPUTY-SPEAKER: Any asper-
sion will not go on record.

SHRI BHAGWAT JHA AZAD: Under
the parliamentary rule, any time, during the
day, a Mamber canraise....... (Interruptions)
If you are new to the House, try to under-
stand this. Don’t use such language for your
colleague. Kindly don't do it.

(Interruptions)

SHRIINDRAJIT GUPTA (Basirhat): My
throat does not permit me to shout. May |
know what is the difficulty in taking up Mr.
Madhu Dandavate’s motion or Mr. Azad's
motion after completing the debate an com-
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munal disturbances? What is the hurry?

(Interruptions)

PROF. MADHU DANDAVATE: |
yielded the fioor to my friend Mr. Azad and |

. listened to his observations. In the light of

that and in the light of what observations you
have made, | want to make one point. As far
as my Motion was concerned, today | actu-
ally moved an Adjournment Motion. It was
not allowed. That makes it very clear that if it
was admitted, | was prepared then and
there, there is no question about it. But the
question arose afterwards when the Hon.
Parliamentary Minister got up, and | will
correct it because there was a slight mistake
in what my colleague has said, he did notsay
4 O’ clock, he said, 'l am prepared for a
discussion under Rule 184 here and now.' |
am correcting it. He rightly said that ‘As tar as
| am concerned, we are prepared for a dis-
cussion on Mr. Madhu Dandavate's Motion
under Rule 184 here and
now'........(Interruptions)...... | am confirming

what he has said, why are you angry about
n?

But after that please remember-I will
give you the sequences, - Banatwallaji got up
and said that when a discussion on a sensi-
tive subject is going on, will you obstruct this
discussion? | got up and said ‘Mr. Speaker,
though I have pressed for my Motion, | have
no objection in allowing my Motion to be
taken up afterwards’. The Speaker said that
priority will be giver to this because
communalism.....(/nterruptions)........Check
up that Sir.......(Interruptions)...... | entirely
agree with Mr. Azad......(Interruptions)........

MR. DEPUTY-SPEAKER: Mr. Speaker
has only expressed his concern, he has
never said priority.

PROF. MADHU DANDAVATE: They

** Expunged order by the Chair.



605 Motion Re. Joint
Parly. Committee on Bofors

bring the rule and say, let us suspend the
agenda and take up discussion on another
matter. Rule may permit that, but will the
convention allow a new Motion to be taken
upat8 O’ clock? Iwantto ask you. There are
ceriain conventions of the House that at the
fag end of the day we don't suspend the
agenda which is going on and try to smuggle
in certain Motion. That is never done. Please
respect the conventions of this House.

(Interruptions)

SHRI! H.K.L. BHAGAT: In the mean-
while | move that the time of the House be
extended till the discussion is over.

MR. DEPUTY-SPEAKER: Upto 7 O'
clock we are sitting, no problem.

(Interruptions)

THE MINISTER Or ENERGY (SHRI
VASANT SATHE): ! think there is unneces-
sarily a confusion. Fraying up of temper is
not necessary.......{/nterruptions).... We all
agree that there is tremendous imprtance to
the discussion on the communal situation
and therefore when that Motion moved by
Shri Ramoowalia was taken up, we have
been discussing it. We are eager that we
sho Iid not end it today, we should continue
with ittomorrow, sothat during the whole day
we can have full discussion on the commu-
nal situation.

(Interruptions)

PROF. MADHU DANDAVATE:
Througho(t the day we were not told that this
was coming up.

AN HON. MEMBER: Si, it is already 6
O’ clock.

MR. DEPUTY-SPEAKER: No. Upto 7
O’ clock in this wask the Housa is sitting.
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SHRI VASANT SATHE: Now what is
happening? This Motion is equally important
and at least Prof. Madhu Dandavate cannot
withdraw from that position. He was willing
even 10 move an Adjournment Motion to
discuss that.......(Interruptions)

SHRI H.K.L. BHAGAT: In the morning
you were taken by surprise when | said that
we are prepared to discuss it today
itself......(Interruptions).... Why are you
afraid of it now? You make all the noise about
this......(Interruptions).....

PROF. MADHU DANDAVATE: |
yielded to the sentiments of my colleague
Shri Banatwalla.

(Interruptions)

SHRI VASANT SATHE: If you are so
eager, then our agreeing to discuss this
subject under Rule 184 should be welcomed
by you. We are willing to sit late. We are
sitting now late because of the importance of
the matter.........(Interruptions)....

18.00 hrs.

There is no question of majority and
minority. It is the importance of the matter as
emphasised by Prof. Dandavate and as
supported by all the Opposition. If you sup-
port his move then you should welcome a
discussion now. That is why the rule is sus-
pended. We are willing to sit late unfil the
entire matter relating to this Bofors affar is
discussed thread-bare today.

( !menupfbns)

PROF. MADHU DANDAVATE: The
rules permit. They can even bring it at 10 O’
clock at night. It is permissible but i< it advis-
able?

SHRI VASANT SATHE: Tomorrow wa
will discuss the communal situation for the
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whole day.

S. BUTA SINGH: Sir, look at the public-

ity they are getting. They want the whole

' Parliament-Prof, Dandavate and the com-

pany - to fly overnight to Stockholm and they
are not prepared to sit for two hours.

PROF. MADHU DANDAVATE: Sk, the
ruling party and the Opposition cooperate to
fix time. That is the convention of the House.
Do not break the convention?

(Interruptions)

MR. DEPUTY-SPEAKER: The rule is
there. When the Member wants to move |
cannot stop him. Mr. Dandavate if you wam
to move you ¢an move your motion.

(Imterruptions)

SHRI VASANT SATHE: Sir, hundreds
of telegrams are being sent to the Public
Prosecutor of Sweden and they are not
.willing for adiscussion. When the motion has
been given by them let them discuss it now.
Let them show courage for discussion.

(Interruptions)

PROF. MADHU DANDAVATE: Sir, do
not create a bad precedent. It is never de-
cided by vote. The convention is that it is
dome by understanding between the Opposi-
tion and the ruling party. Whenever they
wanted to discuss Vice-Presidential election
they wanted our cooperation. They will not
digcuss the time for the agenda but they
want to use the brute majority for that. What
is this?

{Interruptions)
SHRIC. MADHAY REDDY (Adilabad):

Shri Indrajit Gupta raised a very valid point.
Woe have not got the reaction from the Minis-
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tar. You let us know what is the hurry? Why
they want this motion to be discussed now
itself? Let the Minister give the reason.

MR. DEPUTY-SPEAKER: He feels
there is hurry. Prof. Dandavate are you
moving your motion?

(Interruptions)

PROF. MADHU DANDAVATE: | once
again appeal to you as a mover of the mo-
tion....

S. BUTA SINGH: Si, no appeal. Let the
motion be put to the House. (Interruptions)
They are doing it for publicity.

PRGOF. MADHU DANDAVATE: | cannot
be dictated by the Minister. Only you can
give me the ruling.

(Interruptions)

SHRI S. JAIPAL REDDY: Who are you
to dictate to us?

S. BUTA SINGH: It is a publicity stunt
and nothing eise.

(Interruptions)
PROF. MADHU DANDAVATE: Sir, |

appeal to you. 1 do not need the permission
of the Minister.

(Interruptions)

MR. DEPUTY-SPEAKER: | want all of
you to take your seats.

SHRI G.M. BANATWALLA (Ponnani):
PROF. MADHU DANDAVATE: Sk, he

has to make some submiasion, Let Mm first
make it.
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MR. DEPUTY-SPEAKER: No, no. |
have called you. | will be calling you, Mr.
Banatwalla. “

SHRIG.M. BANATWALLA: Mr. Deputy
Speaker, why don't you listen to us. After a
long time-after several attempts-we got this
opportunity to discuss the communal situ-
ation today. Now when we are in the midst of
discussion, it is being scuttled over therse.
You must listen to me and continue this
discussion.

SHRI! INDRAJIT GUPTA: Why do you
wantto scuttla this discussionon communal-
ism?

{Interruptions)

MR. DEPUTY-SPEAKER: Under Rule
25, | am telling.....

SHRI G.M. BANATWALLA: What hap-
pened to the discussion on communal situ-
ation?

MR. DtrUTY-SPEAKER: You can
discuss it tomorrow. There are so many
instances like that. We allow so many dis-
cussions which are stopped and then con-
tinue them afterwards. So many discus-
sions; not this motion alone. There are so

many motions which we have suspended -

and afterwards we have taken up the next
day. We are going to take it up tomorrow this
also.

(Interruptions)

MR. DEPUTY-SPEAKER: Even the
Minister is going to reply tomorrow only, not
today.

{Interruptions)

“MR. DEPUTY-SPEAKER: Please lis-
ten to me. The Home Minister has already
informed that he will reply only tomorrow and
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not today. The debate {38 not concluding
today. So, tomorrow when he replies, you
can have further discussion. What is there?

(Interruptions)

PROF. MADHU DANDAVATE: Sir, |
have to make one appeal to you. | want to
appeal to your fairness and simply ask a
question that when you are asking us to start
the discussion at 6 O' clock, when 15-20
minutes before that if you circulate to us the
agenda.......

(Interruptions)

SHRI VASANT SATHE: You can start it
here and now.

(Interruptions)

PROF. MADHU DANDAVATE: Sir, do|
need the permission of the Minister to speak
or your permission?

(Interruptions)

SHRI BASUDEB ACHARIA: It is a bad
precedent.

(Interruptions)

PROF. MADHU DANDAVATE: Sir, |
just want to make one appeal to you. Sir,
there have been certain conventions of this
House. You point out to me in the history of
the Parliament any important item taken up
atthe tag-end of the day at 6 O’ clock withthe
notice circulated 15 minutes before that.
Show me-a single instance. There are cer-
tain conventions of this House.

SHRI H.K.L. BHAGAT: These are all
axcuses.

PROF. MADHU DANDAVATE: You
say that | can move the motion. But 15
minutes prior to that you give the cyclostyled
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agenda that the motion should be moved!

(Interruptions)

PROF. MADHU DANDAVATE: | want
to ask a question. | want to appeal to you
fairness: Is it in accordance with the conven-
tions of this House?

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Dandavate’'s and Mr. Azad's motions are
admitted by the Speaker. If you feel it is a
very important one, you can move it.  Mr.
Azad feels it is an important one, he can
move it. It is left to them.

(Interruptions)

SOME HON. MEMBERS: Tomorrow,
tomorrow.

SHRI S. JAIPAL REDDY" Not today.
(Interruptions)

SHRISAIFUDDIN CHOWDHARY: You
have told us what transpired between the
hon. Member and the hon. Speaker. Butcan
I seek a clarification as to what is the hurry to
move it now? Why not tomorrow?

stions)

SHRI H.K.L. BHAGAT: He himself
wanted it immediately.

(Interruptions).

MR. DEPUTY-SPEAKER: | would first
take up Prof. Madhu Dandavate's mofion
and then ask Shri Azad to move his motion.
i the House feels, we can sitthe whole night.
There are so many instances where the
House sat till three O’ clock sarly mornina.
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(Interruptions)

SHRI INDRAJIT GUPTA: Will you per-
mit Prof. Madhu Dandavate, if he wants - Ido
not know - to move his motion now and the
discusston to be taken up tomorrow?

(Interruptions)

PROF. MADHU DANDAVATE: When it
1S convenient, you seek our cooperation and
whenever 1t is inconvenient, you do not. Only
yesterday, you wanted our cooperation for
Vice-President’s election and today you are
not prepared to cooperate in the matter of
this discussion. It is most disgusting. You
want cooperation only for Vice-President’s
elections and not for agenda.

SHRIH.K.L. BHAGAT: You are writing
to the foreign nationals and foreign Govern-
ment directly and you say, there is no hurry.
What do you mean?

(Interruptions)

PROF. MADHU DANDAVATE: K this 1s
the way, let them not seek the Opposition
cooperation. Only vesterday, they were
seeking our cooperation. Today they wantto
hurry ¢t up.

(Interruptions)

MR. DEPUTY-SPEAKER: Now, | ask
Prot. Madhu Dandavate to move his motion
f he wants to move.

(Interruptions)

PROF. MADHU DANDAVATE: Sir, |
have made an appeal to the treasury
benches as well as to you. Whenever they
want-thev . vk our cooperation and just on
the adjustment of agenda they want confron-
tation. Is that their attitude?

S. BUTA SINGH: Let us proceed now
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and give importance to this issue. We can
have discussion on communal disturbances
fomorrow.

(Interruptions)

SHRI S. JAIPAL REDDY: Sir, | would
like to know whether the time of the House is
axtended?

MR. DEPUTY-SPEAKER: Yesterday |
announced in the House that for the whole
week the House will sit up to 7 O’ clock.

(Interruptions)

THE MINISTER OF DEFENCE (SHRI
K.C. PANT): Sir, | have been listening very
quietly to the comments of my hon. friends.
Butthey mustrealise one thing that this is not
something which we have started from this
side of the House. 100 M. Ps. have written
letters tothe Swedish Government which we
read about in the newspapers. The Govern-
mentis always accusad of not coming before
the House.

{Interruptions)

SHRI S. JAIPAL REDDY: Sir, why did
the wisdom dawn at 5.45 p.m.?

(Interruptions)

SHRI K.C. PANT: It is right that the
Government should be asked to come be-
fore Parliament when Parliament is in Ses-
sion. Now 110 Members of Parliament, the
Press also say that they went before the
Swedish Embassy. | am not going into the
rights and wrongs of this matter, but if you
think it is important enough to tell the whole
world, to demonstrate, but not important
enough 1o discuss in the House......

SHRI S. JAIPAL REDDY: Who said
this?
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SHRi K.C. PANT: If you consider that
this is urgent enough...

- SHRI THAMPAN THOMAS: We do not
wantan eye-wash. We wanttodiscuss it with
all seriousness.

SHRI K.C. PANT: It is you who have
underlined the urgency of the matter, not us
by sending the letter and by going to the
Swedish Covernment. You consider it as an
urgent matter,

(Interruptions)

SHRIK.C.PANT: !fitis urgentfromyour
point ci view, is it not urgent frc m the
country’s point of view? Should they nul give
their point of view”? Should our point of view
be notconsidered? Is it right to go for discus-
sion on such a subject, that is my appeal?

(Interruptions)

PROF. MADHU DANDAVATE: Sir, |
want to know from Mr. K.C. Pant - | listened
to him very carefully - througn you | woulc
like to ask him, whether in the life of our
Parliament important matters were taken at
the fag end of the day? You give me a single
instance. | will accept it.

(Integruptions)

S. BUTA SINGH: Sir, the House will
recall that when Prof. Dandavate raised ths
matterinthe day, i.e. soon after the Question
Hour, the Minister of Parliamentary Affairs
immediately responded and than the
Speaker said, thatfirst he hasto admitit. The
moment the Speaker admitted it we have
come before the House. We did not lose a
single minute and we immediately came
before the House. Prcl. Dandavate and his
associates want the whole Parliament to be
flown to Stockhoim overnight out they are
not prepared to spare a few hours and have
the matter discussed in the highest forum of
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this country. They want to make a mockery
of this Parliament.

(Interruptions)

SHRI BASUDEB ACHARIA: ! want to
know whether any time was fixed.

PROF. MADHU DANDAVATE: .The
Speakerdid notfixthe time. He is misleading
the House......(Interruptions)

S. BUTA SINGH: My appeal to them is
this. If they are serious, let us have the
discussion. Let us sit overnight and discuss
the matter. Let the country know that we are
serious about it.

PROFR MADHU DANDAVATE: Many
membars of Parliament wantto participate in
this debate. if only they know that the issue
is going to be taken up at 6 O’ clock, they
would have attended the discussion. It is
very mecessary thatthey must have previous
notice. Just 15 minutes’ notice for such a
discussion. Does it appeal to your sense of
fairness?

(Interruptions)

MR. DEPUTY-SPEAKER: | am very
clear. Once it is admitted, you can take it up
any time. Thatis all | can say. Every member
has a right to move for the suspension of a
debate and for taking any other issue. The
House has to decide it and that is all | have
to say. Once again, Iwantto say so. Whether
it is the fag end or not, is not my concern. If
you feel that it is urgent, you can move . |
allow you. That is all.

PROF. MADHU DANDAVATE: Was
there any occasion, when an important
matter was put up for discussion at such an
hour? You please tell us.

(Interruptions)
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): Give them a final chance to move
their motion.

({nterruptions)

SHRI BALWANT SINGH RAMOOW-
ALIA: Sir, my point is that | initiated the
debate on communal situation. | am really
pained to see the miserable situation of my
motion.

MR. DEPUTY-SPEAKER: Do not
worry! We can take it up tomorrow.

{Interruptions)

PROF. MADHU DANDAVATE: You
please see for yourself. Do not utilise the
majority in the House to drown the
Opposition’s voice. Shri Somnath Chatler-
jee wanted to participate; Shri Unnikrishnan
wanted participate; many members wanted
to participate. They have no notice that this
1S coming up. | appeal to your sense of
fairness. Please do not destroy the conven-
tions and traditions of this House.

S.BUTASINGH: Inview of the sense of
importance and urgency of this issue, |
appeal to the Opposition leaders 10 sit with
us and discuss this most important issue.
And let this House take a decision about it.

SHRI THAMPAN THOMAS: If you want
a meaningful discussion, it should not be
taken up today. If they seriously want to have
a discussion and not an eye-wash, time
should be fixed first and discussion should
take place later, and not
now....(Interruptions)

MR. DEPUTY-SPEAKER: |do not want
to waste time unnecessarily. Itell you, | have
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heard enough.......(Interruptions)

Prof. Madhu Dandavate, | am giving
you permission. If you want to move you
motion, you can do so.

(/nterruptions)

MR. DEPUTY-SPEAKER: Mr. Sobha-
nadreeswara Rao, are you moving your
motion?

SHRI V. SOBHANADREESWARA
RAO: | can move it tomorrow. Why can't we
have this discussion tomorrow?

(Interruptions)

MR. DEPUTY-SPEAKER: What are
you doing?

(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Azad,
you may move your motion.

SHRIBHAGWAT JHA AZAD: Mr. Dep-
uty Speaker Sir........(Interruptions)

SHRI S. JAIPAL REDDY: it is most
deplorable ! it never happened in the history
of our Parliament! (/nterruptions)

MR. DEPUTY-SPEAKER: Even if you
continue to sit there, the House will go on.
Mr. Bhagwat Jha Azad, are you moving the
motion Sir?

SHRI BHAGWAT JHA AZAD: | beg to
move:

*That this House, while welcoming the
efforts made by the Government of
India, in Cooperation with the Swedish
Government, to ascertain the facts
relating to the payments mentioned in
the report of the Swedish National
Audit Bureau, trusts that the Joint
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Parliamentary Committee will go into
the matter expeditiously.”

(interruptions)

SHRI BHAGWAT JHA AZAD: Sir, |
would like to say that this is the most un-
democratic Opposition, | have ever seen in
the Parliament. (Interruptions) At the outset,
| want to say that we from this side want to
know the whole truth as to who has taken the

(Interruptions)

MR. DEPUTY-SPEAKER: They have
come and sat in the well. | am very sorry for
that. Even if they continue to sit here, the
House will go on. We will carry on the busi-
ness.

(Interruptions)

SHRI NARAYAN CHOUBEY: Dont
lose your temper, Sir.

(Interruptions)

SHRI S. JAIPAL REDDY: This is the
most undemocratic way of functioning.

(Interruptions)

MR. DEPUTY SPEAKER: The question

“That this House, while welcoming the
efforts made by the Government of
India, in cooperation with the Swedish
Government, 1o ascertain the facts
relating to the payments mentioned in
the report of the Swedish National
Audit Bureau, trusts that the Joint
Parliamentary Committee will go into
the matter expeditiously.”

The motion was adopted.



